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JUDGMENT
1. The prosecution case in a nutshell is that on 01.09.2018 at about 2:00
P.M., the informant Sri Satrughan Karmakar lodged an 'ejahar’ before the Officer-
in-Charge, Bordubi Police Station alleging inter-alia that the accused committed
rape on her daughter (victim girl), who is deaf and dumb and as a result of
which, the victim girl became two months pregnant and the said fact was clearly
explained by her daughter (victim girl) in a village meeting.

2.  That on receipt of the 'ejahar' at the P.S., it was registered as Bordubi P.S.
Case No.144/2019 dated 01.09.2018 U/s. 376 L.P.C. (being G.R. Case No.
1843/2018) against the accused and after completion of investigation charge-
sheet was submitted against him vide C.S. No. 06/2019 dated 31.01.2019.

3. That after submission of the charge-sheet, the learned C.J.M,, Tinsukia
vide order dated 08.03.2019 transferred the case to the Court of learned
S.D.J.M(S), Tinsukia and the learned S.D.J.M.(S), Tinsukia on receipt of the case
record vide Order dated 11.03.2019 took cognizance of the case U/s. 376 L.P.C.

4. That vide Order dated 27.03.2019, the case was committed by the learned
S.D.J.M(S), Tinsukia to the Hon'ble Sessions Judge, Tinsukia. That vide order
dated 10.04.2019, the Hon'ble Sessions Judge, Tinsukia transferred the case to
this Court for disposal.

5. That after receiving the case record and the accused being produced from
jail then vide order dated 10.05.2019, the learned Addl. P.P. described the charge
and proposed to prove the guilt of the accused and after hearing both sides on
the point of charge and on perusing the case record and the case diary as there
existed prima-facie ground for presuming that the accused has committed an
offence punishable U/s. 376(2)(m) LP.C. a formal charge was framed and the
charge was then read over and explained to the accused and he was asked as to
whether he pleads guilty, to which he pleaded not guilty and claimed to be tried.

It is pertinent to mention here that subsequently, the charge was altered at

the stage of Judgment from U/s.376(2)(m) L.P.C. to U/s.376(2)(t) 1.P.C. and the

altered charge was read over and explained to the accused and he is asked as to
whether he pleads guilty of the said offence charged or claims to be tried, to
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which he pleaded not guilty and claimed to be tried. Moreover, after alteration of
the charge as both the sides were not willing to adduce any further evidence or
recall any of the witnesses, hence the evidence was closed and the evidence

already on record is considered.

7. That during the course of trial, the prosecution side examined the
informant/father of the victim girl Sri Satrughan Karmakar as P.W.1; the mother
of the victim girl Smt. Debari Karmakar as P.W.2; One co-villager Smt. Guni Das
as P.W.3; another co-villager Smt. Salita Das as P.W.4; another co-villager Smt.
Anjana Das as PW.5; the Victim Girl as PW.6; the Interpreter of the victim girl
Smt. Munmi Sonowal as P.W.7; One co-villager Sri Shyam Das as P.W.8; another
co-villager Sri Dulal Ghatowar as P.W.9; the Doctor and Medical Officer (M.O.) Dr.
Wareesa Reja Bora as PW.10; and the Investigating Officer (1.0.) S.I. Anupam
Gowala as PW.11. They all were cross-examined by the defence side and
discharged.

8. The prosecution side also marked and exhibited the U/s.164 of Cr.P.C.
statement of the victim girl as Ext.1 and the signature of the Interpreter therein
as Ext.1(1) and Ext.1(2); the Medico Legal Report including report of the O&G
Department, Sonography report etc. (consisting 5 pages) as Ext.3, wherein as
Ext.3(1) is the signature of the Medical & Health Officer; the FI.R. (Ejahar)
consisting of thumb impression of the informant, wherein Ext.4(1) is the entry
and signature made by the O.C. (also the 1.0.); the Sketch Map as Ext.5, wherein
Ext.5(1) is the signature of the I.0. and the Charge-Sheet as Ext.6, wherein
Ext.6(1) is the signature of the 1.O.

9. The accused was examined U/s. 313 of the CrP.C. and incriminating
materials available in the case record in the form of questionnaires were put to
the accused and his reply is duly recorded in separate sheets and tagged with the
case record.

10. That the defence case is of total denial and they also declined to adduce
any evidence. However, for the purpose of giving due opportunity to the defence
side, the case was posted for D.W.s. That the defence side subsequently took

time and show their willingness to examine one witness. The said witness Smt.
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Bimla Bawri is examined as D.W.1. She was cross-examined by the prosecution
side and discharged.

11. Points for Determination:-

Whether a few days before lodging of the ‘ejahar’ i.e. on 01.09.2018 at
Dechal T.E., the accused committed rape on the victim girl, who is deaf and
dumb and is suffering from such physical disability and thereby committed an
offence punishable U/s. 376 (2) (1) of the L.P.C.7

Argument of the parties:-

12. The learned Addl. PP. argued that the prosecution side has proved the
charged offence against the accused beyond all reasonable doubts and thus, the
accused needs to be convicted. He further argued to the effect that the testimony
of the victim girl cannot be disregarded merely because of the fact that she is a
deaf and dumb person, rather her testimony is to be considered as that of a child
witness and her testimony raised confidence and could not be discredited by the
defence side in any manner. He also argued to the effect that the Interpreter who
has interpreted the testimony of the physically challenged victim girl has to be
presumed to have been done properly and correctly as nothing could be
elucidated by the defence side to show that the interpretation done by the
Interpreter during examination of the physically challenged victim girl before the
Court was otherwise tainted or unbelievable. Hence, prayed for conviction of the
accused.

13. On the otherhand, the learned legal aid counsel in defence argued mainly
highlighting the following- That the place of occurrence, date, time of occurrence
is not mentioned in the Ejahar; that in the sketch map, the 1.0. has admittedly
shown the house of the informant as place of occurrence; that the neighbours of
the place of occurrence are not examined in the case as admitted by the 1.0
that there is major contradiction in the narration of the incident made by the
victim girl (as P.W.6) as compared to the testimonies of her parents i.e, PW.1
and P.W.2; that there is contradiction as regard the gender of the child born; that
the PW.4 admits not giving any statement before the police; that P.W.6 i.e. the
victim girl is not corroborated by the testimony of her father (P.W.1) or mother
(P.W.2) and also there is no eye witness to the alleged crime; that the Interpreter
as P.W.7 admits about mentioning the words about being not sure while recording
the statement of the victim girl who is a deaf and dumb witness; that the date,

(Contd...)
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time and place of village meeting is also not mentioned in the ‘Ejahar’ (F1.R.) as
well as by any of the witness; that the 1.0. did not enquire about the child
alleged to have been given birth by the victim girl and the 1.O. admits that he
lapsed in conducting DNA test of the child; that no seizure of cloths of victim as
well as the accused have been made as admitted by the 1.0.; that the accused is
an old aged man having no past criminal records; that the aforesaid lapses in the
prosecution case should go in benefit of the accused. Hence, prayed for acquittal
of the accused.

Discussi Decision and R ns thereof:-
14. Now having heard arguments of both sides, my discussion, decision and
reasons on the points for determination is as follows:-

15. Now, first of all let's have a look at the testimonies and the evidences on
record brought by the prosecution side as well as the defence side.

16. P.W.1 informant/father of the victim girl Sri Satrughan Karmakar deposed
in his chief that he knows the accused and the incident occurred about one year
ago and at that time, his daughter (victim girl) got ill and he took her to the
hospital where he was informed by the Nurse that his daughter (victim girl) was

pregnant and thereafter he took her to another hospital and from there on being
. referred took his daughter (victim girl) to A.M.C.H., Dibrugarh where his daughter
(victim girl) gave birth to a girl child. He further deposed in his chief that his
daughter (victim girl) is deaf and dumb and after returning from Dibrugarh, a
meeting was held at their village and in presence of villagers, his daughter (victim
girl) pointed out that she was raped by the accused and due to which, she got
pregnant. He further deposed in his chief that when the accused was asked by
the villagers, the accused refused to have committed such crime but his daughter
(victim girl) consistently pointing at the accused insisted that the accused
committed rape on her. He further deposed in his chief that at the time of
incident, his daughter, (victim girl) was aged about 19 years and he after coming
\) _\/0 to know about the incident lodged the ‘ejahar’ by putting his thumb impression
WO and thereafter police got medically examined, his daughter (victim girl) at the
%e;ﬁp’* »**  hospital and also got her statement recorded U/s. 164 Cr.P.C. before the learned
Magistrate.

(Contd...)
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17. PW.1 during his cross-examination admits that he being illiterate is unable
to read what is written in his ‘ejahar’ and he also does not remember the writer
of the ‘ejahar’ and the contents of the ‘ejahar’ were also not read over to him by
the writer but he lodged the ‘ejahar’ on the following day of the said meeting
after coming to know the incident. He also admits that the distance between his
residence and the P.S. is about 1 K.M. but he did not explain before the police
why on the subsequent day, he lodged the ‘ejahar’ on coming to knowledge
about the incident. He however clarifies during his cross-examination that in the
‘ejahar’ the matter regarding the incident is narrated but he cannot say as per
whose statement it was written. He further clarified during his cross-examination
that he lodged the ‘ejahar’ at 08:00 A.M. and while lodging the ‘ejahar, he was
accompanied by his daughter (victim girl), his wife and others and the
subsequent day of lodging the ‘ejahar, police recorded his statement at his
house. He denied the defence suggestion that he has falsely deposed about his
daughter (victim girl) being pregnant and she pointing out the accused in the
village meeting insisting that the accused committed rape on her.

18. PW.2 Smt. Debari Karmakar, the mother of the victim girl deposed in her
| chief that she knows the accused as their neighbour and the incident occurred

about 1%2 years ago. She further deposed in her chief that the accused

committed rape with her daughter (victim girl) at the jungle when her daughter
went to the jungle to collect firewood and her daughter (victim girl) after
returning home from the jungle narrated to her about the incident and stated to
her how the accused committed rape on her daughter (victim girl) and on being
informed about the incident by her daughter (victim girl), she took her daughter
(victim girl) to the hospital. She further deposed in her chief that thereafter her
daughter (victim girl) got pregnant and then thereafter a ‘Bichar’ (village
meeting) was held at their village regarding the incident and in the ‘Bichar’
(village meeting), her daughter (victim girl) pointing towards the accused
expressed to all the persons present in the ‘Bichar’ (village meeting) how the

\\ accused committed rape on her daughter (victim girf) and she got pregnant. She
\0\ \ Lo® during her chief further deposed that her daughter (victim girl) is deaf and dumb

,__,@s"‘“:g. ‘JJ and thereafter her husband (informant) lodged the ‘ejahar’ and after few days,
"’"’“ .‘.ﬂ) her daughter (victim girl) gave birth to a baby boy.

(Contd...)
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19. P.W.2 during her cross-examination admitted that around 100 people were
present at the said 'Bichar’ (village meeting) during her cross-examination. She
denied the defence suggestion about falsely deposing that the accused
committed rape on her daughter when her daughter went to the jungle to collect
fire wood and her daughter after returning home from jungle narrated to her
about the incident and stated to her how the accused committed rape and then
she took her daughter to the hospital and her daughter (victim girl) got pregnant
and a ‘Bichar’ (village meeting) was held at their village and in the said 'Bichar’
(village meeting) her daughter (victim girl) pointing towards the accused
expressed how the accused committed rape and made her pregnant.

20. P.W.2 during her cross-examination admitted that the distance between her
house to the PS is about 1 K.M. She denied during her cross-examination the
defence suggestion that she has not stated before the 1.0. whatever she has
stated in Court and her deposition is false. She further deposed in her cross-
examination that the 1.O. recorded her statement on the day the ‘ejahar’ was
lodged, at their residence. She also denied the defence suggestion that her
daughter did not point out the accused in the village ‘Bichar’ (village meeting)
and did not express how the accused committed rape and the accused did not
commit rape on her daughter (victim girl).

21. PW.3 Smt. Guni Das is one of the villagers of the accused and the
informant’s village and she during her chief deposed to the effect that she knows
both the informant as well as the accused and the incident occurred about 12
years ago and at that time, one day, the mother of the victim girl informed her
about the victim girl having no menstruation period and subsequently, the mother
of the victim girl took the victim girl to the hospital for check up. She further
deposed in her chief that after returning from hospital, the mother of the victim
girl informed her that the victim girl was two months pregnant and thereafter a
meeting was held at their village which was attended by her and other villagers
including the women of their locality and in their presence, the victim girl, who is
deaf and dumb pointing towards the accused tried to explain by signs that the
accused committed rape on her (victim girl) and the accused simply denied it and
did not say anything more.

(Contd...)

2019



ions e No.28 (T)/201

22. PW.3 further deposed in her chief that thereafter father of the victim girl
lodged the Ejahar and after few months of lodging the Ejahar, the victim girl gave
birth to a baby boy. PW.3 during her cross-examination testifies that around 40
to 50 people attended the village meeting and he amongst the villagers attended
the said meeting and saw PW.4 Salita Das and PW.5 Anjana Das, who had
attended in the said meeting but he does not remember the exact date of the
said meeting. He, however, clarifies that the meeting took place in the year 2018
but he does not remember the day or month of the said meeting. He further
clarifies that neither the Gaonburah nor the V.D.P. members were present in the
said meeting and the Gaonburah was also not informed. P.W.3 further deposed in
her cross-examination that she and the mother of the victim girl informed the
villagers including the women folk about the incident and then the meeting was
held. She denied the defence suggestion about no such meeting being held and
she attended the said meeting at their village and she further denied the defence
suggestion about the victim girl, who is deaf and dumb, in her presence as well

as in presence of other villagers pointing towards the accused and trying to
explain by signs that the accused had committed rape on her (victim girl).

23. PW.4 is another villager Smt. Salita Das who deposed in her chief to the
effect that she knows both the informant as well as the accused and the incident
occurred in the month of September, 2018 and at that time in the village meeting
attended by her and other women folks, the victim girl narrated before them

about having no periods and the said meeting was also attended by the parents
of the victim girl as well as the accused. PW.4 further deposed in her chief to the

effect that the victim girl is a deaf and dumb girl and she (victim girl) by signs
pointing towards the accused stated that how the accused did wrongful act with
her (victim girl) due to which the victim girl got pregnant and the period was
stopped and at that time, the accused kept silent and thereafter from meeting,
_ the public took the accused to the police station and the parents of the victim girl
\‘ ,VO has also went to the police station.

, Juoe® 24. PW.4 during her cross-examination further admits that the police never
past ‘{‘:::m vl visited her and took her statement in the case as she has also not visited the

- —— police and told them anything about the incident. She further clarified in her
cross-examination that the village meeting was attended by around 25 to 30
people and amongst those people, the victim girl pointed out the accused from a

little distance of about 5 to 6 feets. She during her cross-examination however
(Contd...)
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admits that she had good terms with the family and the victim girl as they are
her co-villagers and she has no personal knowledge about the incident as to how
and in what manner the incident took place with the victim girl. She however
denied during her cross-examination the defence suggestion about the victim
being a deaf and dumb girl and the victim girl by signs pointing towards the
accused stated to them about doing wrongful act with the victim girl due to which
she (victim girl) got pregnant and her periods were stopped and at that time, the
accused kept silent. She also denied the defence suggestion about deposing
falsely having good terms with the family of the victim girl and she making false
statement in the Court.

25. P.W.5 Smt. Anjana Das, another villager deposed in her chief to that effect
that she knows the informant, accused as well as the victim girl and she attended
the village meeting called by Mahila Samity regarding the incident relating to the
victim girl, who got pregnant and the said meeting being attended by the parents
of the victim girl and the accused. PW.5 further deposed in her chief that in the
said meeting, the victim girl by pointing her fingers towards the accused stated
that the wrongful act was done by the accused with her due to which, she (victim
girl) got pregnant and as no decision could be taken, hence, the matter reached
to the police station. P.W.5 further during her cross-examination admits that the
police never visited her or took her statement and she has also not visited the
police and given her statement and she has no personal knowledge about the
incident. She further during cross-examination  clarifies that the said village
meeting was attended by around 50 to 60 persons and the victim girl pointing
out the accused from amongst 20 to 25 people present there in the meeting. She
further during her cross-examination admits having no terms with the family
members of the victim girl since last 20 to 25 years. She during her cross-
examination however denied the defence suggestions about deposing falsely
regarding the victim girl in the said meeting pointing her finger towards the
accused stating that the wrongful act was done by the accused and she got
pregnant and having good family terms with the family of the victim girl is
deposing falsely.

26. The victim girl i.e. PW.6's deposition was recorded on Oath with the
assistance of the interpreter of the victim by her signs and gestures and as
interpreted by the Interpreter (on Qath), the victim deposed in her chief to the

effect that she will speak the truth and she knows the accused whom she saw in
(Contd...)
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the Court since her childhood days and the incident took place about one month
ago when she went to the garden adjacent to her house to collect firewood in
the afternoon hours and at that time all of a sudden, the accused came from
behind and caught hold of her and touched her private parts including her
breasts. The victim girl as PW.6 further deposed in her chief to the effect that
when she tried to escape from the clutches of the accused but could not do so as
she was hold tight by the accused and thereafter the accused tore her wearing
apparels and pushed her to the ground and thereafter inserted his penis in her
vagina and raped her and blood came out from her vagina. The victim girl as
PW.6 further deposed in her chief to the effect that the accused thereafter
offered her money but she refused the same and escaped from the place and
reached home and out of fear did not tell anyone including her parents about the
incident. The victim girl as PW.6 further deposed in her chief to the effect that
thereafter due to the said incident she attempted to commit suicide but was
rescued by her mother and then she narrated to her mother about the incident
by gesture and on coming to know about the incident, her mother went and
slapped accused out of anger and her father lodged the Ejahar. She further
testified in her chief to that effect a village meeting was held regarding the
incident and in the said meeting she recognized the accused and told everyone

with signs and gestures how the accused committed rape on her.

27. The victim girl as PW.6 during her cross-examination admits that she
generally go daily to the same area for collecting fire wood and no other person
was present when the accused committed rape on her and there is no house near
the place of occurrence but there are some houses at a little distance. She denied
the defence suggestion during her cross-examination about the accused not
committing rape on her and she attempting to commit suicide and she
recognizing the accused and telling everyone with signs and gestures about the
accused committing rape with her.

28. The Interpreter Smt. Munmi Sonowal, a key teacher for disability children
at Mrinaljyoti Rehabilitation Centre, Duliajan as P.W.7 deposed in her chief how
she is engaged in the said field since last 21/ years and on request by the police
to their centre she was deputed by her organization to help the police in getting
recorded the statement of the victim girl in connection with the instant case and
how she got the statement of the victim girl recorded before the learned Judicial

(Contd...)
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Magistrate by interpreting the signs and gestures of the victim girl and how on

receipt of summons have appeared in the Court and helped in interpreting the
signs and gestures of the victim girl before this Court. She during her chief also
marked and identified U/s. 164 of Cr.P.C. statement of the victim girl and her

signature therein as Interpreter.

29, PW.7 during her cross-examination admits and clarifies that she is a
professional interpreter and have done course to that effect but has not brought
with her any certificate to Court. She further darifies during her cross-
examination that she is an expert in interpreting disabled person including the
persons suffering from hearing impairment and she accordingly interpreted the
statement of the victim girl within her capacity and training and whatever she has
interpreted is true and correct statement of the victim girl as she could interpret
from the signs and gestures. She however admits during her cross-examination
that in the statement of the victim girl recorded U/s.161 of Cr.P.C. by the 1.0. in
which she has assisted the words like “"Kowa Jen Lagil” and “Ullekh Kora Jen
Lagil” are mentioned. She however denied the suggestion during her cross-
examination that those words appeared in the said statement as because she
was not sure what was being interpreted. She admits that her personal statement
was not recorded by the 1.0. She further denied the defence suggestion that she
is not the professional interpreter and not an expert in the field and thus,
whatever she has interpreted while getting recorded the statement of the victim
girl earlier and before the Court are not truly and correctly interpreted by her and
as she is not a professional interpreter, hence, she could not submit any
certificate.

30. P.W.8is another villager Shyam Das, who deposed in his chief to the effect
that he knows both the informant as well as the accused and the incident
occurred in the month of August/September, 2018 when the parents of the victim
girl called a village meeting and then he came to know about the incident. He

further deposed in his chief that he attended the said village meeting therein and
came to know that the victim girl was pregnant. He further clarified and deposed
\\\ \/0 in his chief that the victim girl is deaf and dumb and she (victim girl) pointing

\0\ . towards the accused in the said meeting indicated that the accused committed

_pasw"® ol "/ rape on her (victim girl) and she (victim girl) got pregnant but the accused
pasts et . . o _ ‘

1 denied to commit such crime in the said meeting.
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31. P.W.8 during his cross-examination clarifies that he was not invited to the
said meeting but on getting information to reach there, he initially came to know
about the incident from the parents of the victim girl. He further clarified during
her cross-examination that the said village meeting was held at around 9:00 A.M.

to 10:00 A.M. and was attended by around 30 to 40 persons. He further clarified
during his cross-examination that he did not personally see the victim girl
pointing towards the accused indicating the accused committing rape on her
(victim girl) but heard that she (victim girl) did so when he arrived at the said
meeting but he does not remember the name of the person from whom he heard
about it. He further clarified during her cross-examination that he has no
personal knowledge regarding the alleged crime being committed against the
victim girl. He denied during his cross-examination the defence suggestion that
he has deposed falsely having good relationship with the informant’s family and
he did not hear that the victim girl in the village meeting pointing and indicating
i ' that the accused committed rape on her due to which she got pregnant.

32. PW.9 another villager Dulal Ghatowar deposed during his chief to the
effect that he knows the informant as well as the accused and the incident
occurred in the month of September, 2018 when the parents of the victim girl
called a village meeting, he came to know about the incident and he attended the
said village meeting where he came to know that the victim girl was pregnant. He
further deposed in his chief that the victim girl is deaf and dumb and he saw that

in the village meeting on being asked by the villagers, she (victim girl) pointing
towards the accused indicated that the accused committed rape on her (victim

girl) due to which she (victim girl) got pregnant but the accused denied
committing such crime and then the matter was reported to the police.

33. P.W.9 during his cross-examination claimed that the meeting was attended

by him at around 4:30 P.M. and the said village meeting was attended by around

20 to 25 villagers. He further deposed in his cross-examination that in the said

\ ,_')9 village meeting, the victim girl pointing towards the accused indicated that the

a\\\\ accused committed rape on her due to which she got pregnant and it took place

around ten minutes after the said meeting started and he saw from a distance of

\ “Mm = around 10 feets, the victim girl doing so. He denied the defence suggestion that
having good relationship with the informant’s family, he is deposing falsely.

(Contd...)
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34. P.W.10 is the Medical Officer Dr. Wareesa Reja Bora, who during her cross-
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examination in chief narrated how on 02.09.2018 the victim was produced before
her for medical examination but as the victim was deaf and dumb, hence she
made a request to provide interpreter and accordingly, on 06.09.2018, the victim
was again produced before her for medical examination along with the interpreter
Smt. Munmi Sonowal. The Medical Officer (as P.W.10) in her chief further
deposed to the effect that with the help of the interpreter and the mother of the
victim girl, the victim girl gave history of alleged sexual assault unknown period
of time ago during her work while picking wood in tea garden in the day hours by
an old man with mostage and broken tooth and both legs having crooked big toe
and other toes were little curl. She further deposed in her chief that the victim
girl was oriented with helping of the interpreter and mother but had disturbed
attention span and to ascertain pregnancy she advised the victim girl to consult
O&G Department and in consultation with the gynecologist Dr. Bipul Borah as the
victim girl was advised Sonography, she was found 16 weeks pregnant
(+ / - 1 week 2 days gestation period) from the reports. The Medical Officer (as
P.W.10) further deposed in her chief that she did not find any injury in the body
of the victim girl at the time of examination but the hymen was tomn and as the
victim was already pregnant, hence swab examination was not conducted.

35. PW.10 (M.0.) during her cross-examination admits that the name of the

person who committed the sexual assault upon the victim girl was not disclosed

before her but that person’s descriptions was given before her. She also deposed
in her cross-examination that the date or month or time of the alleged incident of
sexual assault is not disclosed before hér and the sonography was done at a
private hospital as such facility is not available in the Civil Hospital.

36. PW.11 i.e. the 1.0. SI Anupam Gowala in his chief deposed the manner in
which he conducted the investigation of the case, as to how he examined the
witnesses, as to how he got recorded the statement of the victim girl U/s.164 of
the CrP.C. before the Magistrate with the help of interpreter which he
/ requisitioned through Principal, Mrinaljyoti Rehabilitation Centre, Duliajan and as

0\\\)\ to how he got the victim girl medically examined and collected her medical
\ & uee® report, as to how he assisted the accused and finally after completion of
LI ol
post -‘W investigation submitted charge-sheet. The 1.O. during his cross-examination
gl

admits that the specific date and time of the incident is not mentioned in the

Ejahar or by any of the witnesses including the victim and the informant. He also
(Contd...)






